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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

Original Application No. 88 of 2026 KS
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V3 Healthcare Private Limited. W T
Applicant
Vs.
Ministry of Environment, Forest & Climate Change & Ors.
Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY,
UTTARAKHAND POLLUTION CONTROL BOARD
(RESPONDENT NO.4)

AFFIDAVIT of Dr. Parag Madhukar Dhakate,
aged about 52 years S/o Shri M.B Dhakate
Presently posted as Member Secretary,

Uttarakhand Pollution Control Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath as
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1. That the deponent is presently posted as the Member Secretary, Uttarakhand
Pollution Control Board and as such is fully conversant with the facts of the
case and is competent to sign and swear the instant affidavit.

2. That the above-mentioned matter was listed for hearing on 04.02.2026
wherein the Hon’ble National Green Tribunal was pleased to issue the

following directions: -

_9.Respondent no.4 is directed to carry out a spot inspection and ascertain
the details of the illegally operating scrap yards/scrap vendors and also
the nature of violation and file a comprehensive report before the

Tribunal at least one week before the next date of hearing.

3. In compliance of the above direction, it is respectfully submitted that the
Member Secretary, Uttarakhand Pollution Control Board vide letter dated
17.02.2026 directed the Regional Officer, Uttarakhand Pollution Control
Board, Kashipur to take necessary action and ensure that a report is
submitted to the office. In this connection, a copy of the letter dated

17.02.2026 is being marked and filed as Annexure no.1 to this affidavit.

4. That thereafter, the Regional Officer, Uttarakhand Pollution Control Board,
Kashipur vide letter dated 08.04.2026 informed the Member Secretary,
Uttarakhand Pollution Control Board that an on-site inspection has been
conducted on 18.03.2026 and 01.04.2026 and submitted the report. The
report further furnishes general remarks/ Summary which are as follows:

i. Out of 43 scrap vendors/units, 09 units were found closed.
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ii.

iii.

iv.

Vi.

Vil.

05 units, i.e.,, M/s Rehan Enterprises (formerly Hindustan
Traders), M/s Arman Enterprises, M/s Bharat Polymers, RA
Traders, and M/s BAA Traders, are engaged in plastic waste
recycling and have valid consent from the State Pollution
Control Board.

The majority of scrap vendors stored fire-prone materials such
as waste paper/waste paper board, plastic, etc., but none of the
scrap yards/units have provided fire protection arrangements,
i.e., setback area, firefighting equipment/facility, and do not
have  fire  license/approval  from the  concerned
department/authority.

Any trading units have not obtained trade license/approval for
trading activity.

At the time of inspection, sources of air emission/fuel burning,
waste burning, wastewater discharge, and collection/storage and
processing of hazardous waste items were observed; however,
proper protection arrangements to avoid mixing/contamination
of storm/runoff water from scrap items were not provided.

Only five units have provided rental agreements/ownership
documents for the acquired land.

The aforesaid 43 units are located just behind the applicant’s
hospital, M/s Medicity Hospital, Kartarpur Road, Teen Pani,
Rudrapur. No buffer zone is available between the applicant’s

hospital and the aforesaid scrap vendors/units.

In this connection, a copy of the letter dated 08.04.2026 along with the

report is being marked and filed as Annexure no.2 to this affidavit.
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5. That the deponent is a responsible Government servant having the highest

regard for the Hon’ble Tribunal and orders passed by them. The deponent

has always made his sincerest efforts to carry out the orders passed by this

Hon’ble Tribunal in its letter and spirit and shall continue to do so in the

future.

Verification: -

response affidavit are true and correct to the best of my knowledge and belief

based on the official record and nothing is false, and no material has been

concealed therein.
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9. Respondent No. 4 is directed to carry out a spot inspection and ascertain
the details of the illegally operating scrap yards/scrap vendors and also the
nature of violation and file a comprehensive report before the Tribunal at least
one week before the next date of hearing.
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Inspection Report

Subject: Regarding Application before Honorable National Green Tribunal O.A.
No. 88/2026 V3 Healthcare Private Limited V/s Ministry of Environment Forest &
Climate Change & Ors.

A. Background:

An Application titled O.A. No. 88/2026 V3 Healthcare Private Limited V/s Ministry of
Environment Forest & Climate Change & Ors. Listed Honorable National Green Tribunal
subject: a grievance against the multiple scrap yards operating before in the vicinity of
applicant Medicity Hospital located Rudrapur, U.S.Nagar.

Honorable National Green Tribunal on its order dated 04.02.2026, passed the following
direction in along with other:

Para No.09:

Respondent No.04 is directed to carry out a spot inspection and ascertain in the
details of illegally operating scrap yards /scrap vendors and also the nature of
violation and file a comprehensive report before the Tribunal at least one week
before the next date of Hearing.

B.Field Observation/Facts :

In context of above and in compliance of Head Office letter No.UKPCB/H.O./Gen-183-
1004/2026/1840 dated 17/02/2026, Field Inspection and Ambient Air Sampling were
conducted on 18/03/2026, 01/04/2026.

01. Field Inspection of 43 Nos. Scrap Vendors/Scrap Yards Units located in the vicinity
just backside of the applicant M/s Medicity Hospital, Rudrapur- Kichha Road, Rudrapur.
However many other Units were observed under the 100 meter radius of the applicant
Hospital, Medicity Hospital, Rudrapur.

Topographical Survey Map along with Google Map of the concerned area/location is
attached herewith for kind consideration. (Annexure —1)

Based on the Field observation and available records, details of particular Scrap
Vendors/Yards /Units are as follows:
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Sr. | Name/Address Field Observation and | Air/'Water Remarks
No | and Location | Activity Undertaken by | Emission and
detail of the | the unit Hazardous Waste
Scrap
Vendors/Scrap
Yard/Unit
01. | M/s AR Traders . Any records regarding
01. Unit is established [ I. Source of Air | procurement and
Contact Person : | under Temporary Tin | Emission/Fuel disposal/sell/disposal of Waste
Anwar Shed. Combustion  and | were not provided.
Waste Water

Address:

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activity undertaken:

Trading, Manual
Segregation and Storage
of Plastic Waste

discharge was not
found in the Unit.

1. Hazardous
Waste was not
found stored within
premises.

Il. Any arrangement for Fire

Protection was not found.

II. Trade License and Fire
License was not provided.

IV.Pakka Floor and closed shed
was not established in the Waste
Storage Yard.

02. | M/sOm Traders | 01. Unit is established | I. Source of Air|l. Any records regarding
Contact Person under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Vijay Shed. Combustion  and | Plastic Waste were not provided.

Waste Water
Address: 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Behind Medicity | Land  Ownership  of | found in the Unit. Protection was not found.
Hosptal acquired location/Land
,Kartarpur Road, | space was not provided. | II. Hazardous | Ill. Trade License and Fire
Teen Waste was not | License was not provided.
Pani,Rudrapur. 03.Activity undertaken: | found stored within
premises. IV.Pakka Floor and closed shed
Trading, Manual was not was not established in
Segregation ,Storage of the Waste Storage Yard.
Plastic Waste/Waste
Paper

03. | M/s S. S. | 01. Unit is established ||. Source of Air|{l. Any records regarding

Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Shed. Combustion  and | Plastic Waste were not provided.
Contact Person : Waste Water

Salman

Address:

Kh.No.

Behind Medicity
Hosptal

,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activity undertaken:

Trading, Manual
Segregation ,Storage of
Plastic Waste/Paper
Waste /Waste Cloth

discharge was not
found in the Unit.

1. Hazardous
Waste was not
found stored within
premises.

. Any arrangement for Fire

Protection was not found.

1. Trade License and Fire
License was not provided.

IV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.
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04. | M/s Aman
Enterprises Unit was found closed.
Contact Person:
Not available :
Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.
05. | Mr. Sabban 01. Unit is established [I. Source of Air|{l. Any records regarding
under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Shed. Combustion  and | Plastic Waste were not provided.
Address: Waste Water
Kh.No. 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Behind Medicity | Land  Ownership  of | found in the Unit. Protection was not found
Hosptal acquired location/Land
,Kartarpur Road, | space was not provided. | II. Hazardous | IlI. Trade License and Fire
Teen Waste was not | License was not provided.
Pani,Rudrapur. 03.Activity undertaken: | found stored within
premises. IV.Pakka Floor and closed shed
Trading, Manual was not was not established in
Segregation ,Storage of the Waste Storage Yard.
Plastic Waste
06. | Mr.Om Traders | 01. Unit is established | . Source of Air|l. Any records regarding
under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Contact Person : | Shed. Combustion  and | Plastic Waste were not provided.
Jitendra Diwaker Waste Water
02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Address: Land Ownership of | found in the Unit. Protection was not found
Kh.No. acquired location/Land
Behind Medicity | space was not provided. | II. Hazardous | lIl. Trade License and Fire
Hosptal Waste was not | License was not provided.
,Kartarpur Road, | 03.Activity undertaken: | found stored within
Teen premises. IV.Pakka Floor and closed shed
Pani,Rudrapur. Trading, Manual was not was not established in
Segregation ,Storage of the Waste Storage Yard.
Plastic Waste/ Metal
Scrap
07. | Mr.N. M. Traders | 01. Unit is established |I. Source of Air|l. Any records regarding
under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Contact Person: | Shed. Combustion  and | Plastic Waste were not provided.
Naeem Waste Water
02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Address: Land Ownership  of | found in the Unit. Protection was not found
Kh.No. acquired location/Land
Behind Medicity | space was not provided. | II. Hazardous | lII. Trade License and Fire
Hosptal Waste was not | License was not provided.
,Kartarpur Road, | 03.Activity undertaken: | found stored within
Teen premises. IV.Pakka Floor and closed shed
Pani,Rudrapur. Trading, Manual was not was not established in
Segregation ,Storage of the Waste Storage Yard.
Plastic Waste/ Paper
Waste
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08. | Mr. Sameer | 01. Unit is established |I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Traders Shed. Combustion  and | Plastic Waste were not provided.

Waste Water

Contact Person: | 02. Any detail regarding | discharge was not | [l. Any arrangement for Fire
Mohmd.Harun Land Ownership  of | found in the Unit. Protection was not found

acquired location/Land
Address: space was not provided. | Il. Hazardous | Ill. Trade License and Fire
Kh.No. Waste was not | License was not provided.
Behind Medicity found stored within
Hosptal 03.Activity undertaken: | premises. IV.Pakka Floor and closed shed
,Kartarpur Road, was not was not established in
Teen Trading, Manual the Waste Storage Yard.
Pani,Rudrapur. Segregation ,Storage of

Plastic Waste/ Paper

Scrap/Metal Scrap

09. | M//s Mahan | 01. Unit is established | I. Source of Air|l. Any records regarding

Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Shed. Combustion  and | Plastic Waste were not provided.
Contact Person: Waste Water
Taufik Ahmed 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Land Ownership of | found in the Unit. Protection was not found
acquired location/Land
Address: space was not provided. | Il. Hazardous | llI. Trade License and Fire
Kh.No. Waste was not | License was not provided.
Behind Medicity found stored within
Hosptal 03.Activity undertaken: | premises. IV.Pakka Floor and closed shed
,Kartarpur Road, was not was not established in
Teen Trading, Manual the Waste Storage Yard.
Pani,Rudrapur. Segregation ,Storage of :
Plastic Waste/ Paper
Scrap

10. | Mr. R.A. | 01. Unit is established |l. Source of Air|l. Any arrangement for Fire
Traders(Plastic under Temporary Tin | Emission/Fuel Protection was not found
Recycling Unit) Shed. Combustion  and

Waste Water | IlI. Trade License and Fire

Contact Person:
Mohmd. Azim
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen

Pani,Rudrapur.

02. Rent Agreement is
provided.

03.Activity undertaken:

Waste
Unit to
Plastic

. Plastic
Processing
manufacture
Dana and having
consent from  State
Pollution Control Board
(SPCB).

discharge was not
found in the Unit.

1. Hazardous
Waste was not
found stored within
premises.

License was not provided.

AEE
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g i 2

M/s  Hindustan
Enterprises
Contact Person :
Naeem

Contact
No0.9012169284

Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit is established
Temporary Tin

01.
under
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activity undertaken:

Trading, Manual
Segregation ,Storage of
Plastic Waste/ Paper
Scrap/Metal Scrap

I. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

. Hazardous
Waste was not
found stored within
premises.

. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.
Il. Any arrangement for Fire
Protection was not found

1. Trade License and Fire
License was not provided.

IV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

7

M/s U. K.
Traders

Contact Person :
Jalish Ahmed
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found closed.

13.

M/s R.A.Traders
(Scrap Yard )
Contact Person :
Mohmd.Ajeem

Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found closed.

14.

M//s JBM Trading
Co.

Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found closed.
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15. | Mlls Arman | 01. Unit is established |I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown ) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person : | Land Ownership  of | found in the Unit. Protection was not found
Mohmd.Jafar acquired location/Land

space was not provided. | Il. Hazardous | lII. Trade License and Fire

Waste was not | License was not provided.

Address: found stored within
Kh.No. premises. IV.Pakka Floor and closed shed
Behind Medicity was not was not established in
Hosptal 03.Activity undertaken: the Waste Storage Yard.
,Kartarpur Road, )
Teen Trading, Manual
Pani,Rudrapur. Segregation ,Storage of

Plastic Waste/ Paper

Waste/Metal Scrap

16. | Mlis Amaan | 01. Unit is established | I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown ) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire

Land Ownership of | found in the Unit. Protection was not found
Address: acquired location/Land
Kh.No. space was not provided. | Il. Hazardous | Ill. Trade License and Fire
Behind Medicity Waste was not | License was not provided.
Hosptal 03.Activity undertaken: | found stored within
,Kartarpur Road, premises. IV.Pakka Floor and closed shed
Teen Trading, Manual was not was not established in
Pani,Rudrapur. Segregation ,Storage of the Waste Storage Yard.

Plastic Waste ‘

17. | Mlis 01. Unit is established | I. Source of Air|{l. Any records regarding
H.F.Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown ) Waste Water

Contact Person :
Mohmd.Haneef

Address:

Kh.No.

Behind Medicity
Hosptal

,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership was not
provided.

03.Activity undertaken:

Trading, Manual
Segregation ,Storage of
Plastic Waste/Waste

Paper/Metal Scrap

discharge was not
found in the Unit.

Il Hazardous
Waste was not
found stored within
premises.

Il. Any arrangement for Fire

Protection was not found

1. Trade License and Fire
License was not provided.

IV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

13
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18. | M/s Shree Tirupti | 01. Unit is established | |. Source of Air|{l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown ) Waste Water

02. Any detail regarding | discharge was not | [l. Any arrangement for Fire
Owner/Contact Land Ownership was not | found in the Unit. Protection was not found
Person : Vishal | provided.
Aggrwal Il. Hazardous | lll. Trade License and Fire
03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, and ,Storage of | premises. IV.Pakka Floor and closed shed
Behind Medicity | Waste Drum was not was not established in
Hosptal the Waste Storage Yard.
,Kartarpur Road, .
Teen
Pani,Rudrapur.

19. | M/s Rehan | 01. Unit is established [ . Source of Air
Enterprises under Temporary Tin | Emission/Fuel
(Formerly Shed. Combustion and |l. Any arrangement for Fire
Hindustan Waste Water | Protection was not found
Traders) 02. Rent Agreement is | discharge was not

provided. found in the Unit. [l Trade License and Fire
Owner/Proprietor/ License was not provided.
Contact Person | 03.Activity undertaken: Il. Hazardous
: Mhmd.yaseen Waste was not
found stored within
Address: l. Plastic Waste | premises.
Kh.No. Processing Unit to
Behind Medicity | manufacture Plastic
Hosptal Dana
,Kartarpur Road,
Teen
Pani,Rudrapur.
20. | M/s Armaan | 01. Unit is established | .Source of Air
Traders under Temporary Tin | Emission was not |l. Any arrangement for Fire
Shed. found in the Unit. Protection was not found
Owner/Proprietor/
Contact Person | 02. Rent Agreement is |Il. Washing of | Il Trade License and Fire
: Mhmd. Jafar provided. Plastic Waste is | License was not provided.
being done as per
03.Activity undertaken: the requirement.
Address: The Unit.
Kh.No. ETP was provided
Behind Medicity | I. Plastic Waste | for treatment of
Hosptal Processing  Unit  to | such waste water
,Kartarpur Road, | manufacture Plastic | Washing  activity
Teen Dana was not found at
Pani,Rudrapur. the time of
inspection.
1. Hazardous
Waste was not
found stored within
premises

e
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21. [ M/s Bharat | 01. Unit is established | I. Source of Air|.

Polymer under Temporary Tin | Emission/Fuel I. Any arrangement for Fire
Shed. Combustion  and | Protection was not found

Owner/Proprietor/ Waste Water

Contact Person | 02. Rent Agreement is | discharge was not | Il. Trade License and Fire

: Rizwan provided. found in the Unit. License was not provided.
03.Activity undertaken: Il Hazardous

Address: Waste was not

Kh.No. found stored within

Behind Medicity | I. Plastic Waste | premises.

Hosptal Processing Unit to

,Kartarpur Road, | manufacture Plastic

Teen Dana

Pani,Rudrapur.

22. | M/s J.Q. [ 01. Unit is established |I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown ) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Owner/Contact Land Ownership was not | found in the Unit. Protection was not found
Person : Junaid | provided.

Il. Hazardous | lII. Trade License and Fire

Address: 03.Activity undertaken: | Waste was not | License was not provided.
Kh.No. found stored within
Behind Medicity | Trading, Manual | premises. IV.Pakka Floor and closed shed
Hosptal Segregation ,Storage of was not was not established in
,Kartarpur Road, | Plastic Waste/Waste the Waste Storage Yard.
Teen Paper/Cloth Waste .
Pani,Rudrapur.

23. |M/s Javed Ali|01. Unit is established | |. Source of Air|l. Any records regarding
(Scrap under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Yard/Godown) Shed. Combustion  and | Plastic Waste were not provided.

Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Address: Land Ownership was not | found in the Unit. Protection was not found
Kh.No. provided.
Behind Medicity Il. Hazardous | lII. Trade License and Fire
Hosptal 03.Activity undertaken: | Waste was not | License was not provided.
,Kartarpur Road, found stored within
Teen Trading, Manual | premises. IV.Pakka Floor and closed shed
Pani,Rudrapur. Segregation ,Storage of was not was not established in

Plastic Waste the Waste Storage Yard.

15
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Contact Person:
Javed

Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership was not
provided.

03.Activity undertaken:

Trading, Manual
Segregation ,Storage of
Plastic Waste

discharge was not
found in the Unit.

1. Hazardous
Waste was not
found stored within
premises.

24. | M/s Quereshi | 01. Unit is established |I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Jafruddin provided.
Il. Hazardous | IlI. Trade License and Fire
03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste /Waste the Waste Storage Yard.
,Kartarpur Road, | Paper .
Teen
Pani,Rudrapur.
25. | Jahid Ali
Unit was found Closed.
Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

26. | M/s  Hindustan | 01. Unit is established |I. Source of Air|l. Any records regarding
Traders (Scrap | under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Yard/Godown) Shed. Combustion  and | Plastic Waste were not provided.

Waste Water

Il. Any arrangement for Fire

Protection was not found

1. Trade License and Fire
License was not provided.

IV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.
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27. |[M/is  S. N. | 01. Unit is established | I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Farman provided.

Il Hazardous | Ill. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste/Waste the Waste Storage Yard.
,Kartarpur Road, | Paper/Metal :
Teen
Pani,Rudrapur.

28. | M/s Rehan. [ 01. Unit is established | |. Source of Air|{l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Yaseen provided.

Il. Hazardous | lII. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste/Waste the Waste Storage Yard.
,Kartarpur Road, | Cloth :
Teen
Pani,Rudrapur.

29. | M/s J.P.| 01. Unit is established | l. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Mehboob provided.

Il. Hazardous | lIl. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste the Waste Storage Yard.
,Kartarpur Road, :
Teen
Pani,Rudrapur.
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Pani,Rudrapur.

30. | M/s Arman
Traders Unit was found Closed.
Yard/Godown)
Contact Person:
Not available
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

31. | M/s Furkan
Yard/Godown) Unit was found Closed.
Contact Person:
Not available
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

32. | M/s Shahid
(ScrapYard/Godo Unit was found Closed.
wn)

Contact Person:
Not available
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

33. | M/s Irfan
Yard/Godown) Unit was found Closed.
Contact Person:
Not available
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,
Teen

18
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34. T M/s ILMA | 01. Unit is established ||. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Mhd.Irfan provided.

1. Hazardous | lll. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste the Waste Storage Yard.
,Kartarpur Road, :
Teen

Pani,Rudrapur.

35. | M/s Siddique As per office records, Unit has
Traders (Plastic Unit was found Closed. obtained Consent for Plastic
Processing Unit) Waste Processing with Validity up

to 31.03.2025. At the time of
Contact Person: inspection unit was found closed.
Not available
Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

36. | M/s S K| 01. Unit is established ||. Source of Air{l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Land Ownership was not | found in the Unit. Protection was not found
Person:igrar provided.
Ahmed . Hazardous | llI. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.

found stored within

Address: Trading, Storage of | premises. IV.Pakka Floor and closed shed
Kh.No. Metal Scrap. was not was not established in
Behind Medicity the Waste Storage Yard.
Hosptal .
,Kartarpur Road,
Teen

Pani,Rudrapur.
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Pani,Rudrapur.

37. |M/s Ubed Raza|01. Unit is established [I. Source of Air[l. Any records regarding
Trading Co. | under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Contact Land Ownership was not | found in the Unit. Protection was not found
Person:lsrar provided.
Ahmed Il. Hazardous | Ill. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.

found stored within

Address: Trading, Storage of | premises. IV.Pakka Floor and closed shed
Kh.No. Glass Scrap. was not was not established in
Behind Medicity the Waste Storage Yard.
Hosptal .
,Kartarpur Road,
Teen
Pani,Rudrapur.

38. | M/s Noor | 01. Unit is established | I. Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Scrap Shed. - | Combustion  and | Plastic Waste were not provided.
Yard/Godown) Waste Water

02. Any detail regarding | discharge was not [ Il. Any arrangement for Fire
Contact Person: | Land Ownership was not | found in the Unit. Protection was not found
Jafrudeen provided.

Il. Hazardous | IlI. Trade License and Fire

03.Activity undertaken: | Waste was not | License was not provided.
Address: found stored within
Kh.No. Trading, Manual | premises. IV.Pakka Floor and closed shed
Behind Medicity | Segregation ,Storage of was not was not established in
Hosptal Plastic Waste/Iron Scrap the Waste Storage Yard.
,Kartarpur Road, .
Teen
Pani,Rudrapur.

39. | M/is Sarfarz | 01. Unit is established | |. Source of Air|l. Any records regarding
Traders under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Yard/Godown) Shed. Combustion  and | Plastic Waste were not provided.

Waste Water
Contact Person: | 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Sarfaraz Land Ownership was not | found in the Unit. Protection was not found

provided.

Il. Hazardous | IIl. Trade License and Fire
Address: 03.Activity undertaken: | Waste was not | License was not provided.
Kh.No. found stored within
Behind Medicity | Trading, Manual | premises. IV.Pakka Floor and closed shed
Hosptal Segregation ,Storage of was not was not established in
Kartarpur Road, | Plastic Waste the Waste Storage Yard.
Teen ;

Mn) g
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40. | M/sB.A. Industry | 01. Unit is established | |. Source of Air
Contact Person | under Temporary Tin | Emission/Fuel I. Any arrangement for Fire
. Arvind Khullar Shed. Combustion  and | Protection was not found

Waste Water

02. Rent Agreement is | discharge was not | Ill. Trade License and Fire
Address: provided. found in the Unit. License was not provided.
Kh.No.
Behind Medicity | 03.Activity undertaken: I Hazardous
Hosptal Waste was not
,Kartarpur Road, || Plastic Waste | found stored within
Teen Processing  Unit  to | Premises.
Pani,Rudrapur. manufacture Plastic

Dana

41. | Vinod 01. Unit is established |I. Source of Air{l. Any records regarding

(Yard/Godown) under Temporary Tin | Emission/Fuel procurement and disposal/sell of
Shed. Combustion  and | Plastic Waste were not provided.
Contact Person: Waste Water
Vinod 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Land Ownership was not | found in the Unit. Protection was not found
Address: provided.
Kh.No. Il Hazardous | Ill. Trade License and Fire
Behind Medicity | 03.Activity undertaken: | Waste was not | License was not provided.
Hosptal . found stored within
[Kartarpur Road, | Irading, Manual | oremises. IV.Pakka Floor and closed shed
gg%';?gat'on \;Vsat(s)tr:}?\!?etg{ was not was not established in
Scrap/Paper/Waste the Waste Storage Yard.
Cloth

42. | M/s Arman
Enterprises ( Unit was found closed.

Srap
Yard/Processing)

Contact Person:
Asgar Al
Address:

Kh.No.

Behind Medicity
Hosptal
,Kartarpur Road,

43. | M/s | T|01. Unit is established | . Source of Air|l. Any records regarding
Enterprises under Temporary Tin | Emission/Fuel procurement and disposal/sell of
(Yard/Godown) Shed. Combustion  and | Plastic Waste were not provided.

Waste Water
Contact Person: | 02. Any detail regarding | discharge was not | Il. Any arrangement for Fire
Imran Land Ownership was not | found in the Unit. Protection was not found

provided.

Address: 1. Hazardous | lll. Trade License and Fire
Kh.No. 03.Activity undertaken: | Waste was not | License was not provided.
Behind Medicity found stored within
Hosptal Trading, Manual | premises. IV.Pakka Floor and closed shed
Kartarpur Road, | Segregation ,Storage of was not was not established in
Teen Plastic Waste the Waste Storage Yard.
Pani,Rudrapur.

# Photograph taken at the time of Inspection is attached herewith. (Annexure —l)

()
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C. Ambient Air Quality Monitoring :

Ambient Air Quality was conducted from Third Party NABL/MoeF Accredited Lab on two

different location of the referred area/Location within the a
Vendors/Units. Parameters are fi

pplicant Medicity Hospital and Scrap
nding within prescribed limits. Detail is as follows:

Scrap Vendors Area
near M/s  Arman
Enterprises

Parameters Particulate | Particulate Sulfure Di | Nitrogen Di | Carbon  Mono
matter Matter Oxide(SOx) Oxide(NOx) Oxide (CO)
(PM10) PM 2.5)

Standards 100 60 80 microgram/ | 80 microgram/ 2milligram/cubic
microgram | microgram/ Cubic meters | Cubic meters meter
/Cubic Cubic meters
meters

Monitored Value at | 96.4 471 31.1 20.9 171

Location :01

Near Backside Gali

No.01,Medcity

Hospital

Monitored Value at | 94.9 46.7 30.5 19.8 1.168

Location :02 ;

Gali No.2 within

# Ambient Air Quality Reports are attached herewith. (Annexure-lll)
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D. General Remarks/Summary:

VI.

VIl

Out Of 43 Scrap Vendor/Units 09 Units were found closed.

05 Units i.e. M/s Rehan Enterprises (Formerly Hindustan Traders) M/s Arman
Enterprises,M/s Bharat Polymer/s R A Traders,M/s B A A Traders engaged and
Plastic Waste Recycling and having Valid Consent from State Pollution Control
Board. Copy of Consent of such Units is attached herewith. (Annexure-lV)

Majority of Scrap Vendors stored Fire prone material such as Waste Paper/WWaste
Paper Board, Plastic etc. but Any Scrap Yard/ Unit have not provided Fire protection
arrangement i.e.Set Back area, Fire Fighting equipment/facility and not having Fire
License/Approval from concerned Department/Authority.

Any Trading Units have not obtained Trade License/Approval for Trading Activity.

At the time of inspection, Sources of Air Emission/Fuel Burning, Waste Burning ,
Waste Water Discharge and Collection/Storage and Processing of any Hazardous
Waste items, However Pooper Protection arrangement for avoid to
mixing/contamination of Strom /Run off Water from Scrap item was not provided.

Only 5 Units have provided Rental agreement/Ownership document for acquired
Land. Copy of Such agreement is attached herewith. (Annexure-V)

Aforesaid 43 Units are located just behind applicant Hospital M/s Medicity Hospital,
Kartarpur Road, Teen Pani, and Rudrapur. No Buffer Zone is available between the
applicant Hospital and the aforesaid Scrap Vendors/Units.

379
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07/04/2026, 23:42
Chawla Ispat Teenpan Godown - Google Maps 38 1

Chawla Ispat Teenpani Godown

(e ) Approx. 100 Meter S [ f [
Approx. 100 Meter South side of Medi City Hospital

S

Naini Frozen food |l
oo -

& -h;:‘: F

A (T

Imagery ©2026 Airbus, Maxar Technologies, Map data ©2026 S50m

81ed1ed 8m2|3d28.960“|5‘|8'4d79,4186511‘-1 s 116

https: /AW, C P t
ps google.com/maps/place/Chawla+Ispat+Teenpani+Godown/@28.9595677,79.41 52784 352m/data='3m1!123!4m6!3mS! 1s0x39207faeb91544e3:0x7856d1256
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38[?412026 2342 Chawla |spat Teenpan' Godown - Google Maps

‘ Chawla Ispat Teenpani Godown

yale Approx. 100 Meter South side of Medi City Hospital

Imagery ©20Z26 Airbus, Maxar Technologies, Map data ©2026 50 m

: 4d79.4186511!11... 116
httpSin‘MM-W.google.comfmapsiplacefChaw‘I;HIspaHTeen Jani+Codown/@28.9585677,79.4152784,352m/data= 3m111e3!14me6!3m5! 1s0x3¢a07faeb91544e3:0x7856d 125681 ed1ed Bm2!3d28.9601518
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07/04/2026, 23:34 Google Maps

Approx.100 Meter East of Medi city Hospital

" 1 o

e
] L3 S

Imagery ©2026 Airbus, Maxar Technologies, Map data ©2026

Measure distance
Total distance: 111.12 m (364.56 ft)

https: /iwww.google.com/maps/@28.9603832,78.4161505, 352m/data='3m1!1e37entry=ttu&g_ep=EgoyMDIZMDAWNS4WIKXMDS0ASAFQAW%3D%3D

111
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384202& 2336 Google Maps

Approx. 100 Meter North Side of Medi City Hospital

Imagery ©2026 Airbus, Maxar Technologies, Map dat

Measure distance
Total distance: 112.28 m (368.36 ft)

https: /Aww.google.com/maps/@28.9606707,79.4161797,352m/data='3m1!123entry=ttusg_ep=EgoyMDI2MDQWNS4WIKXMDS0ASAF QAW 3D%3D

a ©2026

50m
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XC58+MQF Teen Pani, Kartarpur Road, Bigbara,

Rudrapur, Uttarakhand 263148, India,
Lat: 28.959078, Long: 79.417188
18 Mar, 26, 01:41 pm, Wednesday

XC69+3F6, Bigbara, Uttarakhand 263148,
India,

Lat: 28.958952, Long: 79.418177
18 Mar. 26. 01:31 pm. Wednesday

e ————
fe—
— —

Eutmpnl':(s

Creabn e B Frgws of bvopr

XC57+FWR, Bigbara, Uttarakhand 263153,
[EN

Lat: 28.958701, Long: 79.414899
18 Mar, 26, 02:08 pm, Wednesday

XC58+MC2, KARTARPUR ROAD, TEENPANI,
Rudrapur; Bigbara, Uttarakhand 263148, India.
Lat: 28.958595, Long: 79.415635

18 Mar,26, 02:06 pm, Wednesday

XC58+MQF Teen Pani, Kartarpur Road, Bigbara,

31.19° 82E Rudrapur, Uttarakhand 263148, India,

Lat: 2B.959028, Long: 79.417353
18 Mar, 26, 01:34 pm, Wednesday

XC69+4XG, Bigbara, Uttarakhand 263148,
31.18° 137 SE India,

Lat: 28.960343, Long: 79.419915
18 Mar, 26, 11:51 am, Wednesday

a8 ® XC57+FWR, Bigbara, Uttarakhand 263153,
31.19° ON India,

Lat: 28.958701; Long: 79.414899
18 Mar, 26, 02:06°pm, Wednesday

XC58+MC2, KARTARPUR ROAD, TEENPANI,

Rudrapur, Bigbara, Uttarakhand 263148, India,

Lat: 28.959192, Long: 79.415802
18 Mar, 26, 01:54 pm, Wednesday

29.19° 303 NE

a 0

31.19° 38 Nf




Address : A-3/7, Mayapuri Industrial Area, AM‘O(" @
SIMA LABS Ph-lt, New Delhi - 110064 P
Phone : +(91)-(011) 43854300 (ERN
Sophisticated Industrial Materials  Email  : repons@simalan com *@3}
Analytic Labs Pvt. Ltd. CIN No : U74B99DL1988PTCO31785 "U‘*am v
(GOVT. APPROVED TESTING LABORATORIES) Website : www simalab.net | www simalab con I%r;:z'n
TEST REPORT
ULR : TC1122026200006695F
Party Code : UWIUKH/16245 REPORT NO. : SE0403009426/N
*lssued to Uttarakhand Pollution Control Board *Customer Ref No : NS
Chamunda Complex, Ram Nagar Road, Kashipur, veference Date NS
U.S Nagar (Uttarakhand) . Date of Sampling : 01/04/2026 To 02/04/2026
: Date of Received : 03/04/2026
Date of Issue . 08/04/2026
Start Date of Analysis 1 03/04/2026
Date of Completion : 08/04/2026
“Sample Name : Ambient Air Environmental Condition : 25+2°C RH50+15%
Sample Condition : OK
‘Sample Qty. : NS
SOP/Sampling Plan : SIMAVENV/SOPI012
Tesl Method Deviation : NA

Sample Collection : Sample Collected By Us

RESULTS OF ANALYSIS
Reference : As Per EP Act-1986

Sample Description .

Name of Industry -
Location of the Sampling Point

Date of Sampling 01/04/2026 To 02/04/2026
Sampling started at 10:30 AM (Dt 01/04/2026)
Sampiing completed at 10:30 AM (Dt 02/04/2026)

Actual time of sampling

One Ambient Air sample was collected by us from 01/04/2026 to 02/04/2026

Uttarakhand Poliution Control Board
Medicity Hospital, Back Side Gali No. 1

1440 minutes

7
B
]
10
n

Flow rate of sampling 1.19 m¥minute
Total volume of air sampled 1714 m? (For PM 10) & 23.996 m* (For PM 2 5)
Ambient temperature (°C) 35
i S.No. | Parameters Units Results Limit (Max) Protocols Detection
Limit
1. {Particulate Matter {as PM -10) pg/m3 96 4 100 1S:5182 (P-23) NA
2 |Particulate Malter (as PM - 2.5) Hg/m3 471 60 15:5182 (P-24) NA
3. |Nitrogen Dioxides (as NO2) pg/m3 311 80 15:5182 (P-6) NA
4. [Sulphur Dioxide (as SO2) wgim3 209 80 15:5182 (P-2) NA
Authorized Signatory
(LN . o J-/ rece e f
Neeraj Singh Adhikari Diwakar Jha
Reviewed By G.M Technical Environment
Remarks: | This Tost Repont i not vahid wihoul @ nologram
2 The Results kstod rafar anly 10 the sbove lested sample & apphcabie patemolers. Cndorsement of Products is naither inferred nor imphed Pm 1o
3 Liatsizy of laboratory i himiled o the invoiced avound only. Ariy dispute ansing out of this repon shisil be subject 1o Delhi jrisdetion only Vs
4 This Test Report 15 not 10 be reproduced whally or -nurlummmh%mdhwmuwwmmnmﬂrwﬁ%lunP-.v L
& The Test Report shoud nol bo used wholly or & parl in any adverlisng media withou! wrilten pormession from SIMA Labs Pyt Lid
é

The sample(s) of Diugs & Cosmatics will bo destroyed after one year, Porishatée samples (Omar than Drugs & Cosmetics! will be dastroyed afer T days
and nan penshatio samples will be destroyed after 30 cays of Ihe date of issue of Test Report or urigss olherase specilicd
SIMA Labs Put Lid will not be heid responsible for the authenticily of any photocopied, forged and o partally gresantod lest regarts

SIMA Labs Pyt Lid wi ersms:lmnnuweacnonmp«wmlucynwdmdtwwmcy " any sampia tesied by SIMA Lads Pve Lig
Ra-leskng charpes will bo appicatia n case the resulls are reproducitia

Dupticatio copy will be issued on chargeable bass

SIMA Stands for - Soprusticated indusinal Materiats Anatytc

o
LT - .
Soam bt Arvredssnon
A& Scope

® Indicates details provided by the customer
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S 'M A LABS Address : »;hl.;"?’za:m;;;‘ut l.nﬂm“ Area,

Phone : +(91)-(011) 43854300

Sophisticated Industrial Materials  emait  : reports@smalab com
Analytic Labs Pvt, Ltd. CINNo : U748990L 1988PTCO31785
(GOVT. APPROVED TESTING LABORATORIES) Website : www simalab nel | www simalab com

TC-11220

TEST REPORT

ULR : TC1122026200006695F

Party Code : UIUKH/16245 __ REPORT NO. ) : SE0403009426/N
;-.NQ:TIQ’-ar:n:;tem Units Results Limit (Max) Protocols Detection
Limit
5 |Carbon Monoxide (as CO) (8 hours) mg/m3 1171 20 1S:5182 (P-10) Method-C NA
NA-Not Applicable, BDL- Below Detection Limit
The above mentioned parameters meels the specification of EP Act Standard.
-—-- End of Test Report —-
Authorized Signatory
(;L’ JOCh .o J] roee t‘ec—_ D
Neeraj Singh Adhikari - Diwakar Iha
Reviewed By G.M Technical Environment
Remarks: 1 Tins Test Hoport is not vahd without a hologram 5 s
2 The Resuits listed refar anly 1o the above tesiod sampla £ apphcadle parametors Endorsemant of products s noithe” inferred nor imgeed s

]

3 Lisbility of laboratory & limited 10 the iwoced amount ondy. Any thspute ansng out of thes repont shakt ba subject to Dethi prissiction anly VS

4 This Test Repor i nol 1o be reproduced wholly o in part an avidence in ihe Court of law without writton permession from SIMA Labs Pvt Lid

5 The Test Report shouid nol be usad wholly of in parnt in sny sdverlising media without written permession from SSAA Labs Pyt Lid

6. Tha sampieis) of Drugs & Cosmenics will be dastroped after one yase Penshabie samples [Otror than Dnugs & Cosmetics) w* be Sest-oyed afer 7 days E
and non parishatée samples wil be destrayed after 30 days of e dile of issue of Test Repor of uniess otherwiss specified Y

7 SIMA Labs Pyt Lid will not be heid responsitia o the authentcity of any photocopied, fotged and o parkally presented lesl reparts

8 SIMA Labs Pyl Lid. wil ensure all comectve action as per ouwr policy in case of any discrepancy in any samgie tested by SIMA Lads Put Lid

@ Re-lesting charges will bo applicatie » case the resulls are ropraducitie

10 Duphcabile copy will be issued on dhargeabie bawus

11. SHA Stands for  Sophesticatad Industial Materials Analytic g et
* Indicates details provided by the customer




Address : A-3/7 Mayapuri industrial Area,

Phel, New Delhi - 110064

SIMA LABS

{ Phone : +{91)-(011) 43854300
K m Sophisticated Industrial Materials Email : reports@simalab com
N Analytic Labs Pvt. Ltd. CIN No : U748990L1988PTC031785

(GOVT. APPROVED TESTING LABORATORIES) Website : www simalab.nel | www simalat com

TEST REPORT
Party Code - UWIUKH/16245 REPORT NO. : SE0403009426/0
“Issued lo Uttarakhand Pollution Control Board *Customer Ref No. : N§
Chamunda Complex, Ram Nagar Road, Kashipur, ieference D?'B NS
U S Nagar (Uttarakhand) Date of Sampling : 01/04/2026 To 02/04/2026
Date of Received 1 03/04/2026
Date of Issue : 08/04/2026
Start Date of Analysis : 03/04/2026
Date of Completion : 08/04/2026
*Sample Name : Ambient Air Environmental Condition : 2512°C RH50£15%
Sample Condition : OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMA/JENVISOPI012
Test Method Deviation : NA
Sample Collection : Sample Collected By Us
RESULTS OF ANALYSIS
Reference : As Per EP Act-1986
Sampie Description One Ambient Air sample was collected by us from 01/04/2026 to 02/04/2026
Name of Industry :  Uttarakhand Pollution Control Board
Location of the Sampling Point . Medicity Hospital, Back Side Gali No. 1
Date of Sampling T 01/04/2026 To 02/04/2026
Sampling started at 10:30 AM (Dt 01/04/2026)
Sampling completed at 10:30 AM (Dt. 02/04/2026)
Actual ime of samphng 1440 minutes
Flow rate of sampling 1.19 m*¥minute
Total volume of air sampled 1714 m* (For PM 10} & 23.996 m* (For PM 2.5)
Ambient tlemperalure (°C) 28
S.No. |Parameters Units Results Limit (Max) Protocols Detection
Limit
1. [Volatile Organic Compound (as BTX) pg/m3 BDL NA 155182 (P-11) 0.05
NA-Not Applcable, BDL- Below Detection Limit :
Tne above mentioned parameters meels the specification of EP Act Standard.
--- End of Test Report —
Authorized Signatory
(Lo dyrere s>
Nccrajisangh Adhikari Diwakar Jha
Reviewed By G.M Technical Environment

Remarks: 1 This Test Raport is not vahd wihout & hologram P 4
The Results ksted rofar only (o Ihe above tesled sampie § appicable parameters Endorsement of products is naither inforred nor imphod i
Liatnkity of laboralary s himiled to the invosced amoiunt only  Any dispute ansing ot of this repont shall be sutyect 1o Dellw jursdaction only VS
This Test Rapaet 15 not 1o be reproduced wholly or in par as evdence in the Court of law withoul wiitien parmussan from SIMA Labs Pvt Lid,

The Test Repor! should not be wsed whally or in parl in any adverlisng media withou! wiitten permession from SIMA Labs Pyt Lid

The sample(s) of Drugs & Cosmabics will be destroyed after cne yoor, Penishable samples (Other than Drugs & Cosmatics) will be destroyad afler 7 deys

and non perishable sampias wall be destroped after 30 days of tha dale of ssue of Test Reparl or unless atherwise spacified

SHMA Labs Pt Lid will not be held responsible for the suthenticity ol any photocopied. forged and of partiaily presented tos! reports

8 SBMA Lobs Pyl Lo will ansuro e cormective action as per our paisCy i case of any discrepancy m any sample tested by SIMA Labs P Lig

@ Retesting charges will be apphcable in case the results are reproducible

10 Duphcabia copy will be issuad on chargeabio basis

1 OSHAA Stands for  Sophesticated Industrial Materials Analytic

Indicates details provided by the customer
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]
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Address : A-3/7, Mayapuri Industrial Area,
Ph-li, New Delhi - 110064

: SIMA LABS

Phone : +{91}-{011) 43854300 (FEETN
{ N Sophisticated Industrial Materials  Email  : reports@simaiab com . } )
‘ - \!(\ 2/
N Analytic Labs Pvt. Ltd. CIN No : U74B99DL 1988PTCO31785 Y
o,
(GOVT. APPROVED TES LABORATORIES) Website : www simalab nel | www simalab.com Vi L
To-11220

ULR : TC1122026200006696F

Party Code : UIUKH/16245 REPORT NO. ¢ SE0403009526/N
‘Issued to Uttarakhand Pollution Control Board *Customer Ref No - NS
Chamunda Complex, Ram Nagar Road, Kashipur, eference Date * NS
U S Nagar (Uttarakhand) Date of Sampling : 01/04/2026 To 02/04/2026
Date of Received : 03/04/2026
Date of Issue : 08/04/2026
Start Date of Analysis : 03/04/2026
Date of Completion 1 08/04/2026
*Sample Name : Ambient Air Environmental Condition : 25:2°C RH50+15%
Sample Condition : OK
*Sample Qty. i NS
S0P/Sampling Plan . SIMAJENV/SOP/012
Test Method Deviation T NA
Sample Collection : Sample Collected By Us
RESULTS OF ANALYSIS
Reference : As Per EP Act-1986
Sample Description One Ambient Air sample was collected by us from 01/04/2026 to 02/04/2026
Name of Industry ¢ Uttarakhand Pollution Control Board
Locatien of the Sampting Point Medicity Hospital, Back Side Gali No. 2 (M/s Arman Enterprises Kartarpur Road Teen Pani)
Date of Sampling 01/04/2026 To 02/04/2026
Sampling started at 11.00 AM (Dt 01/04/2026)
Sampling completed at : 11.00 AM (Dt, 02/04/2026)
Actual ime of sampling : 1440 minutes
Flow rate of sampling I 1.22 m¥minute
Total volume of air sampled ¢ 1757 m? (For PM 10) & 24.005 m* (For PM 2.5)
Ambient temperature (°C) .36
S No. | Parameters Units Results Limit (Max) Protocols Detection
Limit
1 [Particulate Matter (as PM -10) pg/m3 94.9 100 IS:5182 (P-23) NA
2. |Particulate Matter (as PM - 2.5) ug/m3 46.7 60 IS:5182 (P-24) NA
3, |Nitrogen Dioxides (as NO2) ug/m3 05 | 80 1S'5182 (P-6) NA
4. [Sulphur Dioxide (as SO2) Hg/M3 198 80 1S:5182 (P-2) NA
Authorized Signatory
YN drercrf>
Neeraj Singh Adhikari Diwakar Jha
Reviewed By G.M Technical Environment

1 This Test Report 1s nol vakd wihout 8 hologram

2 The Results histad refer ooy 1o the atove tesiod sample & sppicabie parametars Endorsensant ol praducts is neither inferred nor implied

3 Linbility of laborstory 15 lreted fo tha mvorced amount only Any dispule nsing ot of thes rogon shall be subject 1o Delis jnsdiction only. vs
4 This Test Repon i nat Ie be reproduces whally o in part as avidence i the Coun of law withoul wrdten permession hom SBAA Labs Put Lid

§ The Test Report should not be used wholly of in part in any advertising maedia wihaul wrtlon permusscn from SIMA Labs Pa Lid

€ Tha sampia(s) of Drugs & Cosmetcs will ba destreyed aftar one year, Pazishable samples {Other then Drugs & Cosnatacs) wiil be destroyed afle: 7 days
and non petishable sarpios wil be destroyed afler 30 days of the date of wsue of Test Report or uriess oiherwisa spacified

SIA Labs Pyt Lid will nat be feld responsli for the suthanhicty of 8Ny pholocopied. fargesd and or partially presented test raports

8 SIAA Lats Pyt L1a will ensure o corrective action A% o7 oul pokcy in caza of sy &screpancy in any sample tested by SIMA Labs P Lid

9 Retesting ciarges wel be applicable in cana the resulls are reprocucible

10 Duplicabre copy wal be issued on charpeable basis

11 SIAA Stands for - Sophisticated Industriaf Materiais Anaiytic

* Indicates details provided by the customer




. A-3{7, Mayapuri industrial Area,

S I MA LABS Sy Ph-il, New Delhi - 110064 _{;jga:\"‘s‘
(o A A e

Phone : +{91)-{011) 43854300 Iy A
Sophisticated Industrial Materials  Email : reporis@simalab com \'v{i 3
Analytic Labs Pvi. Ltd. CINNo : U74899DL1988PTCOA1785 N/

wwWw simalab con .

(GOVT. APPROVED TESTING LABORATORIES) Website : www simalab net LF X
10 11220

TEST REPORT
ULR : TC1122026200006696F

Party Code : UUKH/16245 REPORT NO. : SE0403009526/N
S.No. |Parameters Units Results Limit (Max) Protocols Detection
Limit
5 |Carbon Monoxide (as CO) {8 hours) mg/m3 1.168 20 15:5182 (P-10) Method-C NA
NA-Not Applicable, BDL- Below Detection Limit
The above mentioned parameters meels the specification of EP Act Standard.
--- End of Test Report ---
Authorized Signatory
QNI dyrereele >
-~ Neeraj Singh Adhikari Diwakar Jha
2 Reviewed By G.M Technical Environment
Remarks: 1 This Test Roper is not vasd wihoul 5 hologram )
2 The Rosults listad refer ondy 10 the above tested sample & appkcable parameters Endorsement of products is nether inferred not imphed Paga:2c12
3 Liability of laboratory 1= hnded to ta meosced amount only Ay deapute anng out of thes repornt shall be subject to Dathi jursaction only VS
4 This Test Ropon is net 10 be repreduced wholly of in part as evidenca i the Court of lw wilhout wi tllan perression lrom SIMA Labs Pyt Lid
5 Tha Test Repert should not be used wholty of in part in any advertising media without wredlen pénmnson from SIMA Labs Pvt Lid
€ Tre sample(s) of Drugs & Cosmetics wil be dostroyed sfler one yeur, Patishable samptes {Other than Drugs & Cosmetics) will ba destoyed afler 7 days @ N -

and non perishatie sampies will be destroyed sler 30 days of the date of issue of Test Repon of uniess otherwsse spocifiod
SHAA Labs Pl Lid wilt nat be haid responsibia for the aulhentily of any pholocopsed, forged and or partially prasentod last (eports
SHAA Labs Pl Lid will ensure ol corrective action as per our palicy n case of any discrepancy » any sample tested by SIMA Labs Pyt Lt
9. Re-testing charges will be applicablo in casa the results are reproductie
10 Duphcable copy will be issued on chargeabie bas:s
11 5IAA Stands for - Soptisticatod ndustriol Malerisis Analytc J
& Sape

* Indicates detalis provided by the customer
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Address : A-3/7, Mayapuri Industrial Area,
SlMA LABS Ph-ll, New Delhi - 110064 395
Phone : +{91)-(011) 43854200
Sophisticated Industrial Materials  Email  : reports@simalat com
Analytic Labs Pvt. Ltd. CINNo : U74899DL 1988PTCO31785
{GOVT. APPROVED TESTING LABORATORIES) Website : www.simatab not | waw simalab com

TEST REPORT

Party Code - UIUKH/16245 REPORT NO. : SE0403009526/0
*lssued to Uttarakhand Pollution Control Board *Customer Ref No : NS
Chamunda Complex, Ram Nagar Road, Kashipur, *Reference Date NS
U.S Nagar (Uttarakhand) Date of Sampling : 01/04/2026 To 02/04/2026
Date of Received : 03/04/2026
Date of Issue . 08/04/2026
Start Date of Analysis : 03/04/2026
Date of Completion : 08/04/2026
*Sample Name - Ambient Air Environmental Condition : 25+2°C RH50+15%
Sample Condition 1 OK
*Sample Qty : NS
SOP/Sampling Plan : SIMAJENV/SOP/012
Test Method Deviation : NA
Sample Collection : Sample Collected By Us
RESULTS OF ANALYSIS
Reference : As Per EP Act-1986
Sampie Description One Ambient Air sample was coliected by us from 01/04/2026 to 02/04/2026
Name of Industry : Uttarakhand Pollution Control Board
Location of the Sampling Point  :  Medicity Hospital, Back Side Gali No. 2 (M/s Arman Enterprises Kartarpur Road Teen Pani)
Date of Sampling » 01/04/2026 To 02/04/2026
Sampling started at 11:00 AM (Dt. 01/04/2026)

Sampling completed at :

11:00 AM (Dt. 02/04/2026)
Actual time of sampling '

1440 minutes
1.22 m*minute
1757 m? (For PM 10) & 24.005 m* (For PM 2.5)

Flow rate of sampling
Total volume of air sampled

Ambient temperalure (°C) 36
S.No. |Parameters Units Results Limit (Max) Protocols Detection
Limit

1. |Volatile Organic Compound (as BTX) pgim3 BDL NA 1S:5182 (P-11} 0.05
NA-Not Applicable, BDL- Below Detection Limit
The above mentioned parameters meets the specification of EP Act Standard.

-- End of Test Report -
Authorized Signatory
OYNIN dyrererfs>

Diwakar Jha
G.M Technical Environment

Neeraj Singh Adhikari
Reviewed By

Remarks: 1 Trus Test Report is not valid without a hologram
2 The Resuits isted refer only 1o he above lested sample & applicatio parameters Endorsemant of products is neither inferred nor imphed
3 Lmstaity of laboratory is emtad 10 he invoiced amount 0nly. Any dispiste arsing oul of this report shall be subject o Delhi jursdction only
4 This Tesl Raport is not 10 be reproduced whally or m part as evidence in ihe Court of iaw withoul writlen pesmisson from SINA Labs Pyt Lid
5 The Test Report shoukd not be used wholly o o part in any sdvarisag meda withgut willen parmasion from SIMA Labs Pvt Lid
€ The sangia(s] of Drugs & Cosmabes will be destrayed afler one yaar, Perishabils samples (Other than Orugs & Coamaetics) will be destroyoo nfter 7 days
ad non penshable samples will be destroyed afor 30 days of the dale of 1ssue of Test Report or unless otherwise specifad
7 SIA Labs Pt Lid wilf rof be haeid responsitie for the authenticty of any photocopred. forged and of parally presected tes! reports
8 SIMA Labs Pyl Lid will ensure all cormective action Bs por cur pohcy n case of any dscrepancy in any sample tested by SIMA Labs Pyl Lta
9. Re-tesung charges will ba appicable in case ihe resuits are reprosuctle
10 Dupscable copy will be ssued on chargeable bass
11 SIMA Slands lor - Sophesticated indusinal Matenals Analyts

* Indicates details provided by the customer

Fage 1ol
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(P74

.'15% g o i Regional Office
—n : Uttarakhand Pollution Control Board
4 b Chamunda Complax, Ramnagar Road, Kashipur- 244713
\‘”’ Web : www.ueppeh.uk.gov.in.
UKPCB/ROK/Con-A-207 /2028 | 4 -1 Date: Ud z) Wy
To,

M/s Arman Enterprises

Khasra No-619/1, Kartarpur Road
Teen Pani, Rudrapur,

US.Nagar

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under Section-25
of the “Water (Prevention & Control of Pollution) Act, 1974” and wunder Section-21 of the “Air
(Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6” of the “Hazardous
and Other Waste (Management, Handling and Trans boundary Movement) Rules, 2016” notified
under “Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).
CAfId-2118
CCA-Renewal
App No-5397748
Order No- 119 & .
CCA is hereby granted to M/s Arman Enterprises Located Khasra No-619/1, Kartarpur Road, Teen
Pani, Rudrapur, US.Nagar subject to the provisions of the Water Act, Air Act and HW Act and the
orders that may be made further and subject to following terms and conditions :

1. (i). This CCA is granted for a period from up to 31.03.2027 and valid for manufacturing of

following products with Capital Investment / Net Assets Valnes ~1Cr. to 5 Cr.

S. ~ Last CCA or CTE Present CCA (Fresh/ Renewal/
No Reapplication/ Expansion/Amendment)
E Troduct Quantity Product Quantity
(Per Month) (Per Month)
1 Plastic Granule 500MT Plastic Granules 500MT

2. Specific Conditions under Water Act:
(i)The daily quantity of effluent discharge (KLD) :-

Last CTE/CCA Present CCA (Fresh/ Renewal/
Reapplication/ Expansion/Amendment)
Trade Effluent Nil ‘ Nil
Sewage 1.00 1.00

(ii) Trade Effluent Treatment and disposal — The application shall operate Effluent treatment Plant
consisting Primary/secondary and/or tertiary treatment as is requires with reference to influent
quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this board

has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii)The treated effluent shall be recycled to the maximum extent to achieve Zero Discharge. The treated
effluent me be reuse in gardening and the same has to be maintained continuously so as to achieve
following general and specific standards as prescribed under Environment (Protection) Rules, 1986
and application to the unit from time-to-time:-
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bl pH Between 5.5t09.0
Suspended Solids Not to exceed 100mg/1

BOD 3 days 27 Degree C Not to exceed 30 mg/l

COD Not to exceed 250mg/1

Qil & Grease Not to exceed 10 mg/l

Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/soak pit as
is required with reference to Indian Standard: IS: 2470 (Part-1) 1985 as amended from timie to time.

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

S. | Stack attached with Stack Typeof | = Fuel Emission Emission standards
No height Fuel Quantity Control not to exceed
(Mt) KLD/MTD | Equipment
1 25KVA DG SET 2 HSD - Acoustic --
Enclosure With
Stack

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards | Industrial Area Commercial Residential Area | Silence Zone

for Night Area “

Time in | Day Night Day Night Day Night Day | Night

db(A) Leq time time time time time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :-
(i) The Factory Manager of M/s Arman Enterprises Located Khasra No-619/1, Kartarpur Road, Teen

Pani, Rudrapur, US.Nagar is hereby granted an authorization to operate a facility for collection and
storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of hazardous wastes
within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period from up to 31-03-2027 ‘

(iv)The authorization is subject to the conditions stated below and the such conditions as may be specified in the
rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued (Send For)
Schedule-II) (MTA)
1 I-5.1 0.010MT Recyclable

Terms and conditions of authorization:
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986, and the rules made there under.
(ii) The authorization and its renewal shall be produced for inspection at the request of an
officer authorized by the SPCB/PCC.
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"

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv)  Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi)  An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii)  Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

(viii)  The authorization is valid for temporary storage of Hazardous Waste within premises only.

5.Compulsory documents to be submitted by the Industry/Unit :

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6.Unit has to apply for renewal of CCA 60 days of expiry prior to expiry of this CCA.

7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and HW Rules will results in legal action

under the aforesaid Acts and Rules.

Re,
Copy to: Member Secretary, Uttarakhand Pollution Control Board, for kind infﬂ:iation and

compliance of the same,
- Regional O f'!é:.({m

Qv

M \ﬁm’\"'\

Specific Conditions: 1/

1.--The applicant shall provide ISI mark water meter to each water supply. \

2. The applicant shall submit audited balance sheet of the unit at tl.e end of each financial year. In case
of group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as
per requirement for monitoring the air emissions and the same shall be open for inspection and use
at all times by the Board’s staff. The chimney/stack attached to various sources of emission shall be
designated by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. The industry shall take adequate measures to control of noise from its own source so as to comply
with the standards as may be applicable.
6. The applicant shall develop green belt in the premises.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the
competent authority.

8. Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

9. As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority)
within six Month.

10. The consent is valid for orange category.

11. The consent is Valid for Domestic effluent only, Industrial effluent should not generate.

12. if any change in products, process capacity, manpower, Category etc. unit must be obtained fresh
CTE/CCA as per EP Act.

13. Unit must be obtained registration Certificate under Plastic Waste Management Handing Rules
2016.
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14. Unit shall ensure to Comply E-Waste Management Rules 2016. 3 t
15. Unit must be submitted compliance report along with Current Balance sheet every year. ﬂ

General Conditions:

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leach ate
analyzed periodically from the laboratory recognized by the NABL /MoEF. Test report shall
be communicated to the UEPPCB, ;

2. The applicant shall however, not without the prior consent of the Board bring into use any
new or aitered outlet for the discharge of effluent or gases emission or sewage waste from
the unit.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point of
time, it is found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Boar » legal action shall be initiated against the
applicant. _

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be
leak-proof.

6. The industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points,
Air Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of
pollution control measures.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported
to the Board’s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

_9. In case of any damage to the agriculture productivity, human habitation etc. by the operation
of industry, it shall be imperative to stop production in the industry with immediate effect
and such information shall be reported to Board’s offices. The inidustry shall be liable to pay -
compensation also in such cases as decided by the Competent Authority.

10. The Board reserves the right io revoke/add/modify any stipulated condition issued along
with CCA, as may be necessary.

11. The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within
premises is displayed on Display Board of size 6x4 feet out side the main factory gate
within premises. :

12. 1t is duty. of the authorized person to take prior permission of this Board to close and
cleanup the facility for treatment, storage and disposal of hazardous waste,

13. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual
return-in Form-4 on or before the 30™ day of June following to the financial year to which
that return relates.

14. In case of any accident, complete details in the light of Form-11 of the Hazardous Rules
shall be submitted to this Board at the earliest.

I5. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a
detailed physical and chemical analysis of hazardous waste sample and report to the
Board.

16. Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP
pit constructed with R.C.C. or such material which does not react with the waste
contained in it.

17. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.

18. In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous

Rules shall be submitted to the Board.
Regiomial O rez-ftﬁ.j
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s
; Regional Office
e Uttarakhand Pollution Control Board
O T Chamunda Complax, Ramnagar Road, Kashipur- 244713
|/ Web : www.ueppeb.ulk.gov.in.

UKPCB/ROK/Con-B- 121 2025/ 8%

To,

M/s B.A.A. Industries

Khasra No-641 & 642, Teen Pani
Kartarpur Road
Rudrapur Distt-U.S.Nagar

Date: | f’\]"){

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of
the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6 of the
“Hazardous and Other Waste (Management, Handling and Trans boundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986” as applicable (to be referred here in
after as Water Act, Air Act and HW Rules respectively).

Caf ID -51804

CCA-Renewal
App. No-3123536

Order No- | 2 oL

CCA is hereby ‘granted to M/s B.A.A. Industries Located Khasra No-641 & 642, Teen Pani, Kartarpur
Road, Rudrapur Distt-U.S.Nagar subject to the provisions of the Water Act, Air Act and HW Act and the
orders that may be made further and subject to following terms and conditions:
1. (i). This CCA is granted for a period up to 31.03.2029 for manufacturing of following products with
Capital Investment / Net Assets Values —10 Lakh to 50 Lakh.

S. ~ Last CCA" Present CCA (Rencwal)
| No. Product “Quantity Product  Ouantity
o (Per Month) (Per Month)
1 | Plastic Dana 34 MT Plastic Dana ) 34 MT

2. Specific Conditions under Water Act:

(1) The daily quantity of effluent discharge (KLD) :-
Last CTE/CCA Present CCA (Fresh/ Renewal/
, Reapplication/ Expansion/Amendment)
Trade Effluent NIL NIL
Sewage 0.5 0.5

(ii) Trade Effluent Treatment and disposal — There is no trade effluent.

(iii) Sewgge Treatmcnt and Disposal: The applicant shall provide comprehensive Septic Tank/
soak pit as is required with reference to Indian Standard : IS: 2470 (Part-1) 1985 as amended from

time to time.

3. Conditions under Air Act :-

(i) The applicant shall use following fuel and install a comprehensive control system consisting of

control equipment as is required with reference to generation of emissions and operate and
the same continuously so as to achieve the level of pollutants to the following standards :
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S. | Stack attached Stack Type of Emission Control Equipment Emission
No with Height Fuel standards not to
(Mt) exceed

5 B 1 | SRl NIL NIL NIL | NIL

In case of stoppage of functioning of air pollution control equipment, production has to be stopped immediately
and ihis Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards | Industrial Area Commercial Residential Area | Silence Zone

for Night Area

Time in | Day Night Day Night Day Night Day | Night

db(A) Leq time Time time time time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m
4. Conditions under Hazardous Wastes Rules :-
(i) The Factory Manager of ........... NIL.........sis hereby granted an authorization to operate a facility for

collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of hazardous-
wastes within factory premises for following category of wastes.

(iii) The authorizaticn shall be in force for a period from up to NIL

(iv) The authorization is subject to the conditions stated below and the such conditions as may be specified

= «wvipy the rules:for the time being 1n force under Eivironment (Protection) Act, 1986. '

I S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued (Send For)
Schedule-IT) (MTA)
NIL | NI NIL NIL T I O
[

Terms and conditi~ns of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under. :

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized by
the SPCB/PCC. ;

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes without
obtaining prior permission of the SPCB/PCC. v

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the application by
the person authorized shall constitute a breach of his authorization. : =

()1t is the duty of the authorized person to take prior permission of the SPCB/PCC to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii)Any other conditions for compliance as per the Guidelines issued by the.M.oEF or FIPCB.

(viii)The authorization is valid for temporary storage of Hazardou.s Waste within premises only.

5.Compulsory documents to be submitted by the Industry/Unit :

(i) Annual return in Form-4 and Waste Disposal Manifest in Fm:m-IO under HW Rules.

(ii) Envizonment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii)Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

init has ; ' iry prior to expiry of this CCA.
6.Unit has to apply for renewal of CCA 60 days of expiry prior { : A :
7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any provision
of this CCA and provisions of the Water Act, Air Act and HW Rules will results in legal action under the

aforesaid Acts and Rules.

9. Units shall strictly avoid the usage and should not engage in the production of banned single use Plastics
in the premises as per list of banned single use plastics mentioned in the notification of MOEF & CC,
Government Of India dated 12/08/2021 and notification of Uttarakhand Government issued vide letter
No. 84/XXVIII-1-20-13(11)/2001 dated 16/02/2021 and modified date 28-02-2023.

Specific Conditions:

1. The applicant shall provide ISI mark water meter to each water supply.

2. The applicant shall submit audited balance sheet of the unit at the end of each financial year. In case of
group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
times by the Board’s staff. The chimney/stack attached to various sources of emission shall be designated
by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

o

The industry shall ensure interlocking of air pollution control devices and production processes.
The industry shall take adequate measures to control of noise from its own source so as to comply with

the standards as may be applicable.

el

The applicant shall develop green belt in the premises.
The industry shall ensure all safety -measures and shall undertake periodical assessment by the .

competent authority.

o

- “Unit shall ensure manifest system in Form-10 of HW Rules while disposmg hazardous waste.
As pet NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority) within

six Month.

10. The consent is valid for orange category.

-

11, The consent is Valid for Domestic effluent only, Industrial effluent should not generate.
12. if any change in products, process capacity, manpower, Category etc. unit must be obtained fresh

CTE/CCA as per EP Act.
13. Unit must be submitted compliance report along with Current Balance sheet every year.

General Conditions:

11

(¥

o i

The applicant shall get the sample of treated efﬂuent/cnnsslons/hazardous wastes/leach ate analyzef‘ -

periodically from the laboratory recogu.zed by the NABL /MoEF Test report shall be communicated
to the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gases emission or sewage waste from the unit.

The applicant shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that
the industry is not complying with stipulated conditions or any further direction/instruction issued by
the Board, legal action shall be initiated against the applicant.

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-
proof.

The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board’s offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through deSlgnated
chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effect and such.
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10.

11

12.
13.
14.
15.
16.
W

18.

Copy to: Member Secretary, Uttarakhand Pollution Control Board, for kind infer

of the same. . g ¥

information shall be reported to Board’s offices. The industry shall be liable to pay compensation
also in such cases as decided by the Competent Authority.

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA,
as may be necessary.

The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is
displayed on Display Board of size 6x4 feet outside the main factory gate within premises.

It is duty of the authorized person to take prior permission of this Board to close and cleanup the
facility for treatment, storage and disposal of hazardous waste. ;
The applicant shall maintain record of hazardous waste in Form-3 and shali submit annual return in
Form-4 on or before the 30™ day of June following to the financial year to which that return relates.
In case of any accident, complete details in the light of Form-11 of the Hazardous Rules shall be
submitted to this Board at the earliest. :
Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.

In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules shall

be submitted to the Board. 8
ﬁ% e*\%/
>4
egional Officer

ion and compliance
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M/s Rehan Enterprises
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Regional Office

ey Uttarakhand Pollution Control Board
[ v —_
TS Chamunda Complax, Ramnagar Road, Kashipur- 244713
et Phone: 05947&276509. 276510] web : www.ueppebuk.gov,in.
UEPPCB/ROK/Con-H-58/19/ 19 Date: ty /sho

To,
M/s Hindustan Traders
Khasra No-568, Vill- Simla Pistor
Rudrapur

Distt-U.S.Nagar

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under Section-
25 of the “Water (Prevention & Control of Pollution) Act, 1974 and under Section-21 of the “Ajr
(Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6” of the
“Hazardous and Other Waste (Management, Handling and Trans boundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986 as applicable (to be referred hereinafter
as Water Act, Air Act and HW Rules respectively).

PCB ID -22503 Inward ID -255178

CCA- fresh

Consent No. AWH-21484

. Order No- WIAY]
CCA is hereby granted to M/s Hindustar Traders located Khasra No-568,. Vill- - Simla:
PistorRudrapur Distt-U.S.Nagar subject to the provisions of the Water Act, Air Act and HW Act and
the orders that may be made further and subject to following terms and conditions:
1. (i). This CCA is granted for a period from up to 31.03.2025 and valid for manufacturing of
following products with Capital Investment / Net Assets Values -%0 Lakhs to 01 crs.

-

S. Last CCA or CTE Present CCA (Fresh/ Renewal/
No i Reapplication/ Expansioanmendment)
i Product Quantity Product Quantity
j : (Per Month) (Per Month)
1 | PP Granuals 50MT PP Granuals 50MT

(11). This CCA is valid for Re Processing of Waste Plastic Process only.
2. Specific Conditions under Water Act:
6)) The daily quantity of effluent discharge (KLD) :-

Last CTE/CCA Present CCA (Fresh/ Renewal/
_ Reapplication/ Expansion/Amendment)
Trade Effluent NIL NIL
Sewage NIL 1.000

(ii) Trade Effluent Treatment and disposal — There is no trade effluent.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/soak
pit as is required with reference to Indian Standard : IS 2470 (Part-1) 1985 as amended from time to

time.
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3. Conditions under Air Act :- ; : :
(i) The applicant shall use following fuel and install a comprehensive control system cofl
equipment as is required with reference to generation of emissions and operate and_ ma
continuously so as to achieve the level of pollutants to the following standards :

S. Stack attached with Stack | Type of Fuel Emission .
No’ ' height Fuel Quantity Control
(Mt) KLD/MTD | Equipment R
1 125KVA D G Set 2 HSD i Acoustic AsTPer EP Act

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards | Industrial Area Commercial Residential Area| Silence Zone

for Night Area

Time  in | Day Night Day Night Day Night Day | Night

db(A) Leq time time time time time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :-

(i) Number of authorization and date of issue

(i) The Factory Manager of M/s Hindustan Traders located Khasra No-568, Vill- Simla
PistorRudrapur Distt-U.S.Nagar is hereby granted an authorization to operate a facility for collection
and storage of Hazardous wastes. .

(iii) The authorization is granted to operate a facility for generation, collection and storage of hazardous

~ wastes within factory premises for following category of wastes.

(iv) The authorization shall be in force for a period from up t031.03.2025

(v) The authorization is subject to the conditions stated below and the such conditions as may be specified in
the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued (Send For)
Schedule-IT) (MTA) : :
1 5.1 0.100MT Recycling

Terms and conditions of authorization: .

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and
the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

. (ii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes

. without obtaining prior permission of the SPCB/PCC.
& V)Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
pplication by the person authorized shall constitute a breach of his authorization.




" (vii) Any other conditions for compliance as p

B duty of the authorizea person w wang

:P}valyyn...uu..,.. -
L

ion sheflibe made as laid down under these rules.
';huidéii,nes issued by the MoEF or CPCB.

(viii) The authorization is valid for temporary storage of Hazardous Waste with in premises only.

5. Compulsory documents (0 be submitted by the Industry/Unit :

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Unit has to apply for renewal of CCA 60 days of expiry prior to expiry of this CCA.

7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
Provision of this CCA and provisions of the Water Act, Air Act and HW Rules will results in legal

action under the aforesaid Acts and Rules. ,
mﬁ
-

Regional Officer (I/c)
Copy to: 1- Member Secretary, Uttarakhand Pollution Control Board, for kind information and

compliance of the same.
2- Guard File. w_w
q L

A%yl Regional Officer(I/c)

) An application for the renewal of an authori

Specific Conditions:

1. The applicant shall provide ISI mark water meter to each water supply.

2. The applicant shall submit audited balance sheet of the unit at the end of each financial year. In
case of group balance sheet, CA Certificate followed by the consolidated balance sheet to be
provided. :

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc.
as per requirement for monitoring the air emissions and the same shall be open for inspection and
use at all times by the Board’s staff. The chimney/stack attached to various sources of emission
shall be designated by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to
facilitate identification. i

4. The industry shall ensure interlocking of air pollution control devices and production processes.

The industry shall take adequate measures to control of noise from its own source so as to comply

with the standards as may be applicable. ‘

6. The applicant shaii develop green belt in the premises.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the

competent authority.

Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

9. As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority)
within six Month. ; '

10. The consent is valid for Re Processing of Waste Plastic Process only under orange category.

11. The consent is Valid for Domestic effluent only, Industrial effluent should not generate.

12. if any change in products, process capacity, manpower, Category etc. unit must be obtained fresh

CTE/CCA as per EP Act.
13. Unit must be obtained registration Certificate under Plastic Waste Management Handing Rules 2016.

14. Unit shall ensure to Comply E-Waste Management Rules 201 6.
15. Unit must be submitted compliance report along with Current Balance sheet every year.

b

oo
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: 'Gﬁﬁeml Conditions:

lb. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leach ate analyzed

10.

11.

12.

13.

14. .

16.

17.

- 18.

4 3 .

periodically from the laboratory recognized by the NABL /MoEF. Test report shall
communicated to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or %
altered outlet for the discharge of effluent or gases emission or sewage waste from the unit.
The applicant shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditions within 30 days of receipt of this CCA. If, at any point of-

time, it is found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant,

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains ctc. must be leak-
proof.

The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board’s offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only. -

In case of any damage to the agriculture productivity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effect and such
information shall be reported to Board’s offices. The industry shall be liable to pay compensation
also in such cases as decided by the Competent Authority.

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA,
as may be necessary.

The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is
displayed on Display Board of size 6x4 feet out side the main factory gate within premises.

It is duty of the authorized person to take prior permission of this Board to close and cleanup the
facility for treatment, storage and disposal of hazardous waste. :

The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30" day of June following to the financial year to which that return

relates. .
In case of any accident, complete details in the light of Form-11 of the Hazardous Rules shall be

submitted to this Board at the earliest.
Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous® shall be displayed at appropriate position both in Hindi and English.

In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules

shall be submitted to the Board.
| - Wil

Regional Officer
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Regional Office
Uttarakhand Pollution Control Board

I.IFE G268 . o
T 92 1A Chamunda Complex, Ramnagar Road

Lifestyle For : Kashipur, US Nagar,
Environment o“"‘.‘w‘?’m
UKPCB/ROK/Con-B-143 /2026/ 1< Date: | -7 )B)Lfa

To,

M/s Bharat Polymers

Khasra No-619/1, Khatauni No-00289

Teen Pani, Kartarpur Road, Rudrapur

U.S. Nagar
Consolidated Consent to Operate and Authonzatlon hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control
of Pollution) Act, 1981” and Authorization under “Rule-6” of the “Hazardous and Other Waste
(Management, Handling and Trans boundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986” as applicable (to be referred heremaﬂer as Water Act, Air Act and HW Rules

respectively).

CAfId- 126678
CCA- Renewal
App No-9115098
Order No- |y
CCA is hereby granted to M/s Bharat Polymers Located Khasra No-619/1, Khataum No 00289, Teen Pani,
Kartarpur Road, Rudrapur U.S. Nagar subject to the provisions of the Water Act, Air Act and HW Act and

the orders that may be made further and subject to tollowmg terms and conditions :
1. (i). This CCA is granted for a period up to 31.03.2031 and valid for manufacturing of following

products with Capital Investment / Net Assets Values — 10 Lakh to 50 Lukli.

r

FS Last CTE/CCA ' Present CCA (Fresh/ Renewal/
No : : Reapplication/
; Expansion/Amendment)
Product Quantity . Product Quantity
: (Per Month) ‘ ‘ (Per Month)
1 PP Granules ! 300 MT PP Granules 300 MT

2. Specifi c‘Condiﬁ‘ons under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE/CCA Present CCA (Fresh/ Renewal/
y Reapplication/ Expansion/Amendment)
- Trade Effluent NIL NIL
Sewage 1.6 1.6

Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/soak pit as is
required with reference to Indian Standard: IS: 2470 (Part-1) 1985 as amended from time to time.

3. Conditions under Air Act :-
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(i) The applicant shall use following fuel and install a comprehensive control system consisting of contr'cﬁ
~ -cquipment as is required with reference to generation of emissions and operate and maintain the same
~ continuously so as to achieve the level of pollutants to the following standards ge L 2

S. Stack attached Stack | Type of Emission Control Emission
No with height Fuel Equipment standards not to
(Mt) ' exceed
1 62.5KVADGSET | 1.5 HSD Acoustic Enclosure with Stack | As Per E(P) Act

In case of stoppage of functioning of air pollution control equr};meni, production has to be stopped immediately
and this Board has to be intimated by Jax/phone/email with a report in this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as
is required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards | Industrial Area Commercial Residential Area | Silence Zone

for Night : _Area

Time in | Day | - Night ‘Day Night Day Night Day | Night

db(A) Leq time time time time _time Time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :- ‘
(i) The Factory Manager of M/s Bharat Polymers Located Khasra No-619/1, Khatauni No-00289, '_i‘cen

Pani, Kartarpur Road, Rudrapur U.S. Nagar hereby granted an authorization to operate a facility for:
collection and storage of Hazardous wastes. '

(ii) The authorization is granted to opcrate a facility for generation, collection and slorage of hazardous wastes
within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period from up to 31-03-2031

(iv) The authorization is subject to the conditions stated below and the such conditions as may be specified in the

rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Cﬂtegof'y ] Quantitj' of Waste for which Mode of Disposul

i (Schedule-1 & authorization s being issued ; (Send For)
: Schedule-II) (MTA)
11151 0.01° Recyclable

Terms and conditions of authorization:

(1) The authorization shall comply with the provisions of the Environment (Protcctlon) Act 1986,

and the rules made there under. _
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer

authorized by the SPCB/PCC.

(iii) = The person authorized shall not rent, lend, sell, transfer or otherwise fransport the hazardous

wastes without obtaining prior permission of the SPCB/PCC.
(iv)  Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
) It is the duty of the authorized person (o tuke prior penmission of the SPCB/PCC to close down
- the facility.
(vi)  An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)  Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
(viii)  The authorization is valid for temporary storage of Hazardous Waste within premises only.

5.Compulsory documents to be submitted by the Industry/Unit :

54



(i)¥anual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(ii) Env

ironment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Unit has to apply for renewal of CCA 60 days of expiry prior to expiry of this CCA.

7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any provision
of this CCA and provisions of the Water Act, Air Act and HW Rules will results in legal action under the

aforesaid Acts and Rules.

Specific Conditions:

1
2,

3.

10.

¢
12.

13
14.
15,

The applicant shall provide ISI mark water meter to each water supply.

The applicant shall submit audited balance sheet of the unit at the end of each financial year. In case of
group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided.

The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
times by the Board’s staff. The chimney/stack attached to various sources of emission shall be designated
by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

The industry shall take adequate measures to control of noise from its own source so as to comply with

the standards as may be applicable.

The applicant shall develop green belt in the premises.
The industry shall ensure all safety measures and shall undertake periodical assessment by the

competent authority.
Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority) within

six Month.
The consent is valid for Segregation, Grinding, Extruding, Threading, Granuling; Cololing & thﬁing,

Process only, under orange category.
The consent is Valid for Domestic effluent only, Industrial effluent should not generate.

if any change in products, process capacity, manpower, Category etc. unit must be obtained fresh -

CTE/CCA as per EP Act. : o
Unit must be obtained registration Certificate under Plastic Waste Management Handing Rules 2016.

Unit shall ensure to Compliance of the Plastic Waste Management Handing Rules 2016.
Unit must be submitted compliance report along with Current Balance sheet every year.

General Conditions:

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leach ate
analyzed periodically from the laboratory recognized by the NABL /MoEF. Test report shall be
communicated to the UKPCB. g

2. The applicant shall however, not without the prior consent of the Board bring into use any new

or altered outlet for the discharge of effluent or gases emission or sewage waste from the unit.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is found
that the industry is not complying with stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against the applicant. ‘

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains efc. must be leak-
proof. :

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures. ,

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to oceur in excess of standards laid down, such information shall be reported to the
Board’s offices and all other concerned offices. In case of failure of pollution control equipment,
the production process connected to it shall be stopped with immediate effect. '

w
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10.

11.

12.

13.

14.
15.

16.

17.

18.

The industry shall operate in a manner so that all emissions be emitted through designated . ~’-

chimney/stack only. :
In case of any damage to the agriculture productivity, human habitation etc. by the operation of

industry, it shall be imperative to stop production in the-industry with immediate effect and such

information shall be reported to Board’s offices. The industry shall be liable to pay compensation

also in such cases as decided by the Competent Authority. )

The Board reserves the right to revoke/add/modify any stipulated condition issued along with
CCA, as may be necessary.

The authorized agency shall ensure that data with regard to quantity and nature of hazardous

chemicals being used in the plant as well as air emission and waste generated within premises is

displayed on Display Board of size 6x4 feet outside the main factory gate within premises.

It is duty of the authorized person to take prior permission of this-Board to close and cleanup the
facility for treatment, storage and disposal of hazardous waste.

The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return’
in Form-4 on or before the 30" day of June following to the financial year to which that return

relates. :
In case of any accident, complete details in the light of Form-11 of the Hazardous Rules shall be

submitted to this Board at the earliest.
Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

'Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit

constructed with R.C.C. or such material which does not react with the waste contained in

it.
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and

“Hazardous’ shall be displayed at appropriate position both in Hindi and English. :
In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules

shall be submitted to the Board. _
s - ,ﬂ !
ﬁ \"'?(\0}\

“ Regional Officer

Capy to: Mcfnber Secretary, Uttarakhand Pollution Control Board, for kind information and compliance

of the same.
P ndis
' _ : _ Regiondl Officer
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Regional Office

Uttarakhand Pollution Control Board
Chamunda Complax, Ramnagar Road, Kashipur- 244713

Web : www.ueppcb.uk.gov.in.

UKPCB/ROK/Con-?\- 162 12025/ 2 R |

To,

M/s RA Traders

Khasra No-638, Gali No-1

Near Medicity Hospital,

Kartarpur Road, Teen pani
Shukla Farm, Rudrapur,

Distt-U.S.Nagar
Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of
the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6” of the
“Hazardous and Other Waste (Management, Handling and Trans boundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986” as applicable (to be referred here in
after as Water Act, Air Act and HW Rules respectively).

Date: 6(9/24"

CafID -13139

CCA-Renewal
App. No-7305015

Order No- JAXY

CCA is hereby granted to M/s RA Traders Located Khasra No0638, Gali No-1, Near Medicity Hospital,
Kartarpur Road—TFeei pani, Shukla Farm, Rudrapur, Distt-U.S.Nagar subject to the provisions of the

Water Act, Air Act and HW-Aect and the orders that may be made farther and. subject to following terms and

conditions:

1. (i). This CCA is granted for a period from up to 31.03.2027 and valid for Manufacturing of following
products with Capital Investment / Net Assets Values -50 Lakh to 1 cr.

S. Last CTE/CCA Present CCA (Fresh/Renewal)
No. Product Quantity Product . Quantity
(Per Month) (Per Month)
1 Plastic Dana 52 MT Plastic Dana 52 MT

2. Specific Conditions under Water Act:

(1) The daily quantity of effluent discharge (KLD) :-
Last CTE Present CCA (Fresh/ Renewal/
‘ Reapplication/ Expansion/Amendment)
Trade Effluent NIL NIL
Sewage 0.6 0.6

(ii) Trade Effluent Treatment and disposal — There is no trade effluent.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/
soak pit as is required with reference to Indian Standard : IS: 2470 (Part-1) 1985 as amended from

time to time.

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting of

control equipment as is required with reference to generation of emissions and operate and maintain
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the same continuously so as to achieve the level of pollutants to the following standards :

S. | Stack attached Stack Type of Emission Control Equipment Emission
No with Height Fuel standards not to
(Mt) exceed
NIL | NIL NIL NIL NIL NIL

In case of stoppage of functioning of air pollution control equipment, production has to be stopped ih:mediate{y
and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards | Industrial Area Commercial Residential Area | Silence Zone

for Night Area

Time in | Day Night Day Night Day Night Day | Night

db(A) Leq time Time time time time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p-m. to 6.00 a.m
4. Conditions under Hazardous Wastes Rules :-
(i) The Factory Manager of .... NIL................ is hereby granted an authorization to operate a facility

for collection and storage of Hazardous wastes. S i

(ii) The authorization is granted to operate a facility for generation, collection and storage of hazardous
wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period from up to NIL .

(iv) The authorization is subject to the conditions stated below and the such conditions as may be specified
in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued . — " (Send For) .=
Schedule-I) |  (uTA) : -

N NIL NIL TN =

Terms and conditions of authorization:
(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under. G .
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized by

the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes without

obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the application by
the person authorized shall constitute a breach of his authorization.

(V)It is the duty of the authorized person to take prior permission of the SPCB/PCC to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii)Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

(viii)The authorization is valid for temporary storage of Hazardous Waste within premises only.
5.Compulsory documents to be submitted by the Industry/Unit :

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii)Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6.Unit has to apply for renewal of CCA 60 days of expiry prior to expiry of this CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any provision
of this CCA and provisions of the Water Act, Air Act and HW Rules will results in legal action under the
aforesaid Acts and Rules.

9. Units shall strictly avoid the usage and should not engage in the production of banned single use Plastics
in the premises as per list of banned single use plastics mentioned in the notification of MOEF & CC,
Government Of India dated 12/08/2021 and notification of Uttarakhand Government issued vide letter
No. 84/XXVIII-1-20-13(11)/2001 dated 16/02/2021 and modified date 28-02-2023.

Specific Conditions:

L
Z

3

wn

13.

The applicant shall provide ISI mark water meter to each water supply.

The applicant shall submit audited balance sheet of the unit at the end of each financial year. In case of
group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided.

The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
times by the Board’s staff. The chimney/stack attached to various sources of emission shall be designated
by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

415

The industry shall take adequate measures to control of noise from its own source so as to comply with -

the standards as may be applicable.

The applicant shall develop green belt in the premises.

The industry shall ensure all safety measures and shall undertake periodical assessment by the
competent authority.

Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority) within

six Month.

. The consent is valid for Shredding, Grinding, Cutting, Pre Heating, and Extrusion Process under orange

category.

. The consent is Valid for Domestic effluent only, Industrial effluent should not generate.
2. if any change’ in products; process capacity, manpower, Category etc. unit must be obtained fresh

CTE/CCA as per EP Act. :
Uni: must be submitted compliance report along with Current Balance sheet every year.

General Conditions:

1. 1he applicantshall get the sample of treated effluent/emissions/hazardous wastes/leach ate analyzed
p--iodically from the laberatory recognized by the NABL /MoEF Test report shall be communicated
to the UKPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or

altered outlet for the discharge of effluent or gases emission or sewage waste from the unit.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that
the industry is not complying with stipulated conditions or any further direction/instruction issued by
the Board, legal action shall be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-
proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board’s offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated

chimney/stack only.

(7%}
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9.

10.

B

12.

13:

14.

15.

16.

17.

18.

~ ¢
v

: Y
In case of any damage to the agriculture productivity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effect and such
information shall be reported to Board’s offices. The industry shall be liable to pay compensation
also in such cases as decided by the Competent Authority.

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA,
as may be necessary.

The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is
displayed on Display Board of size 6x4 feet outside the main factory gate within premises.

It is duty of the authorized person to take prior permission of this Board to close aud cleanup the
facility for treatment, storage and disposal of hazardous waste.

The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30™ day of June following to the financial year to which that return relates.
In case of any accident, complete details in the light of Form-11 of the Hazardous Rules shall be
submitted to this Board at the earliest.

Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.

In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules shall

be submitted to the Board. /
R lonapg:'gar

Copy to: Member Secretary, Uttarakhand Pollution Control Board, for kind information and compliance

of the same.

)xcﬁ\"{
Regional Officer

g
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